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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH AT DELHI
ORIGINAL APPLICATION NO. 819/2024(PB)

IN THE MATTER OF:

Suo Moto action based on the News item titled '"Jabalpur: Kathonda plant
mein kachra jalne ke Baad door door tak phel rahe dhool ke kann" appearing

in Bhaskarhindi.com dated 01.07.2024.

REPLY AFFIDAVIT ON BEHALF OF RESPONDENT NO. 1, CENTRAL
POLLUTION CONTROL BOARD (CPCB)

. That, the Hon'ble NGT vide order dated 12.07.2024 and notice dated 25.07.2024

has sought the reply of CPCB in the instant matter. Thereby, the reply is made in

succeeding paragraphs.

. That, CPCB is a statutory Board constituted under Section 3 of the Water

(Prevention and Control of Pollution) Act, 1974. It performs the functions under
The Water (Prevention and Control of Pollution) Act, 1974, The Air (Prevention
and Control of Pollution) Act, 1981 and The Environment (Protection) Act, 1986.

. That, it is humbly submitted that Hon’ble Tribunal was pleased to initiate Suo

moto action based on the news item related to the shortcomings in the energy and
waste disposal plant in Kathonda at Jabalpur. As per the article, the dust, particles
or soil that is left after burning the waste is not being disposed of properly.
Furthermore, the soil and dust of the waste are being piled up, against the norms.
The news item states that it is difficult to maintain the buffer zone around the
garbage plant because of very close settlement and it can also affect the health of

the people. The article also alleges that earlier garbage plant, energy plant,

R.L. Chaudhary

NC.T. of De\hi?’ &
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dead animals were maintained properly but for last few years, the filth and stench

has started causing problems to the people in the nearby residential areas.

POINT WISE REPLY

1. That it is humbly submitted that Ministry of Environment., Forest & Climate
Change has notified the Solid Waste Management (SWM) Rules. 2016 and the
duties and responsibilities of all stakeholders involved in the collection,

segregation and disposal of municipal solid waste are clearly stated in the same.

2. That, it is humbly submitted that as per Rule 6 of SWM Rules 2016. it is the duty
of Ministry of Urban Development to formulate national policy and strategy on
solid waste management including policy on waste to energy in consultation with

stakeholders within six months from the date of notification of these rules.

o5 3. That as per the Rule 10 of SWM Rules, 2016 it is the duty of Ministry of New and
(ALY
&(

7

,\

R.L. Chaudhary
N.C.T. of Delhi
*\ Regd. No. 1513 /j

4. That as per Rule 16(1)(a) of the Solid Waste Management Rules, 2016 it is the
duty of the State Pollution Control Board or the Pollution Control Committee to

enforce the provisions of the Rules.

5. That it is humbly submitted that as per the criteria for waste to energy process is
stated under Rule 21 of the SWM Rules, 2016, non-recyclable waste having
calorific value of 1500 Kcal/kg or more shall not be disposed of on landfills and
shall only be utilised for generating energy either or through refuse derived fuel
or by giving away as feed stock for preparing refuse derived fuel. The local body

or an operator of facility or an agency designated by them proposing to set up
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waste to energy plant of more than five tons per day processing capacity shall
submit an application in Form-I to the State Pollution Control Board (SPCB) or
Pollution Control Committee (PCC), as the case may be, for authorisation. The
SPCBs and PCCs, on receiving such application for setting up waste to energy

facility, shall examine the same and grant permission within sixty days.

6. That, it is humbly submitted that Schedule II, Para C (Note) of SWM Rules, 2016
outlines following criteria for management and disposal of ash generated from

incineration processes:

“ (d) if the concentration of toxic metals in incineration ash exceeds the

imits specified in the Hazardous Waste (Management, Handling and Trans

oundary Movement) Rules, 2008, as amended from time to time. the ash

N.C.T. of Dethi

* \ Regd. No. 1513 all be sent to the hazardous waste treatment, storage and disposal facility.

( (h) Incineration plants shall be operated (combustion chambers) with such
temperature, retention time and turbulence. as to achieve total Organic
Carbon (TOC) content in the slag and bottom ash less than 3%. or the loss

on ignition is less than 5% of the dry weight.”

7. That, it is humbly submitted that CPCB has published “Amended Guidelines on
The Provision of Buffer Zone Around Waste Processing and Disposal Facilities”
in March 2019 (as Amended in April 2019) to specify adequate separation
distances between solid waste management facility and its surrounding area

having different land usage characteristics.

8. That it is humbly submitted that, in O.A No. 606 of 2018 vide order dated
14.03.2024, Hon’ble NGT (Principal Bench) constituted joint committee in order
to have factual status of solid and liquid waste management in a selective manner,
comprising of Regional Director, CPCB; Regional Officer, MOEF&CC (Bhopal)

and Senior Officer from Central Public Health and Environmental Engineering
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Origination (CPHEEO) of Ministry of Urban Development, Govt. of India. The
team was to visit the selected Towns namely Gwalior, Jabalpur, Ratlam. Morena
and Rewa. In compliance of the order dated 14.03.2024 that the joint committee
constituted in O.A No. 606 of 2018 PB has submitted the report on 17" September
2024. During the visit Committee also inspected the waste to energy plant situated

at Kathonda. ...

Findings of the Committee

Waste to Energy plant located at Kathonda, Jabalpur is based on mass burning
technology for processing of 600 TPD municipal waste with power generation
capacity of 11.5 MW, it was established by Jabalpur MSW Pvt. Ltd. (ESSEL
group) at Kathonda. Jabalpur on PPP model. The mixed waste is being used in the

WHE plants for power generation. Due to use of mixed or un-segregated waste the

huisk is mixed with waste to enhance the calorific value. As per record provided
[Jabalpur Municipal Corporation], (JMC) out of total collected waste only 40%
is being used in the waste to energy plant for power generation and rest is being
dumped at the backside of the plant as a result huge quantity of waste was
accumulated around the plant. The solid waste collection and transportation
details submitted by the Nagar Nigam Jabalpur for the month of April 2024 is
attached herewith as Annexure-I and the waste received and used in the WTE
plant for the period November 2023 to April 2024 submitted by M/s Jabalpur
MSW Pvt. Ltd is annexed herewith as Annexure-II.

The Committee found that in addition to the municipal solid waste, bottom ash
and fly ash of the WtE plant also dumped with accumulated municipal solid waste
and the sanitary landfill site constructed for the purpose was not being used
properly.

Further the Committee has reported that WtE plant was declared Non-Performing

Asset (NPA) and is currently under the jurisdiction of the National Company Law

189
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Tribunal (NCLT) & run by Resolution Officer. Subsequent upon declared as
NPA., the plant was not receiving necessary major maintenance funds from the
bank, leading to a significant decline in its operational efficiency. The copy of
Public Announcement for insolvency resolution process of Jabalpur MSW Private

Ltd. is enclosed as Annexure-III.

9. That, the answering respondent herein craves leave of the Hon'ble Tribunal to

file additional reply, in future, if required.

10.That, in view of the submissions made in preceding paragraphs, the answering
respondent i.e. CPCB shall abide by the orders/directions passed by the Hon’ble
Tribunal in the instant matter.
o)
(Divya Sinha)

RL. Chaudhary Scientist ‘F’
N.C.T. of Delhi Central Pollution Control Board
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH AT DELHI
ORIGINAL APPLICATION NO. 819/2024(PB)

IN THE MATTER OF:

Suo Moto action based on the News item titled "Jabalpur: Kathonda plant
mein kachra jalne ke Baad door door tak phel rahe dhool ke kann' appearing

in Bhaskarhindi.com dated 01.07.2024.
AFFIDAVIT

I, Divya Sinha working as Scientist ‘F’ in Central Pollution Control Board,
Parivesh Bhawan, East Arjun Nagar, Delhi, the Respondent No. 1 in the above

matter, do hereby solemnly affirm, declare on oath and state as under:-

1. That I, the deponent herein is authorized representative to represent the
Respondent CPCB in the present case, and as such. I am well conversant with the
facts and circumstances of the present case on the basis of the information derived
from the official records, and hence, T am competent and authorized to verify, sign

and swear this affidavit on behalf of the Respondent CPCB.

2. That the accompanying reply may be read part and parcel of the present affidavit

as I am competent to swear this affidavit.

3. That the accompanying reply has been drafted and filed under my instructions and
authority the contents thereof are true and correct on the basis of the record

.. maintained during ordinary course of business of CPCB and available records and

R.L. Chaudhary «
N.C.T.of Deli }
* \ Regd. No. 1513
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documents and the contents of the same are read over and explained to me and are

not repeated herein for the sake of brevity.

&%)
DEPONENT _
Divya in
farem FrwEt / o
ion Cc?“"o,:': i

(v, T T te Crangs, Gov. of inda)
Mo 110032

VERIFICATION:

25 SEP 204

Verified at New Delhi on this day of 2024 that the contents of the above
reply are correct and true on the basis of the records of the case as mentioned in

the day-to-day affairs of the CPCB. Nothing has been concealed therefrom or
mis-stated.

NCT.ofDehi | ATTESTED @//% |
* \ Regd. No. 1513 DEPONENT
NOTARY P LIC

Rl / Divya sSinha
GOVT. OF INDIA ww | Scientist'F

e’
75 SEP 204 st T ot

v o
Central pPollution Co_ntrol Boa

faed-110032
it W, 78 A TR, :
Parivesh Bhawan, East Arjun Nagar, Dethi-11003:
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Annexure - |

Jabalpur Waste Collection & Transpgtatlon Management Private Limited
Corporatn Oreica 20"Fioae Aw o MiacaengoF siuras NM JosiVar o Lowes PrimiMa woss 400013
.91 227108 44e +91 2271084500

Ref: IWCTMPL/2024-25/12 . Date: 01/05/2024

To,

B i 3
- &

Jabalpur Municipal Corporation rA,.A\'&-"O
\l.

JABALPUR, pd

Sub: INVOICE -APRIL- 2024

Dear Sir,

Enclosed here with please find Invoice No JWCTMPL/24-25/01, Date 01/May/2024 for the month

of April 2024 Amounting INR. 3,30,58,800 (Rupees Three Crore Thirty Lac Fifty Eight Thousand Eight
Hundred Only.).

Thanking You,

Yours truly,

For: Jabalpur Waste C&T Management Pvt. Ltd.

(Kshitij Saxena)

C&T Head
Encl: As above

Copy to:

\Addlt qlé mmisiloner Municipal Corporation, Jabalpur
b )?ﬂ Jabal rM
%\/ﬁ, /Z " Healt ef pu“ unicipal Corporation, Jabalpur.

%(@

"ROUP

(‘, ty K R“ 'a K ‘'a (W“\') M .mu,..—400070
Corporme lawnuny Numea- UT4999MH1987PC044006
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Jabalpur Waste Collcctlon & Transporlallon Management l’rlvale Limited
NM J,
Fien

v'A )1w?r¢‘1

+91 2271084500

voni-400013

Name : Jabalpur Municipal Corporation

Address : SWM,

\
{

Invoice Date: 01/May/2024

Invoice No.: JWCTMPL/24-25/01

i

GROUP

!
|
i
|

City : Jabalpur,  State:MP PIN:482001 Code :400014379
[sNo. | ‘,.,,,6;;&‘&‘0" TTax/ | Qty (Ton) Unit Rate Amount  (INR)
—— NS et —— }_ _._',3 oe— - — — e ————— ——————— ]
l 1: Collection & ! t
1 Transport of MSW | ! x'
i | For the period of 1* ST | 1 2068.44 ? 3
{ April 2024 | ,
i | |
i !
% |
| 1
| |
' !
[ |
|
l |
Amouﬁt in Words: - Rupees Three Crore Thirty Lac Sub Total 3,30,58,800.93
Fifty Eight Thousand Eight Hundred Only.
Round Off 0.93
.. |
Total - 3,30,58,800
—— l 3

R'u(‘nx!nruu On,\,',

513/A. 5 Ficor,

Konin
Cor

yor C.:, Kicor Roas, Kuria (‘\A’«u\)_ f\’»..,.-.-..—‘iﬂif‘a) 70
U74989MH1987PLCO4400r

|
porate laartty Numbar




Jabalpur Waste Collection & Tranf}antion Management Private Limited
Corgorata Ortice 20"Ficor AW:Nq_kAn'ul"u"FA.lu'n- NM. JoanMacg. LowarParer.Mumuni-400013
Ter +91 227108 4440 F... +91 2271084500

Ref : JIWCTMPL/2024-25/13 Date: 01/05/2024
To, o

The Commissioner, N AA

) 3 ! 4’ », \ )O_"

Jabalpur Municipal Corporation /"~\o -

JABALPUR, : ©

Sub: SUMMARY- APRIL -2024

Dear Sir,

Enclosed here with please find the Summary of April 2024.

Thanking You,

Yours truly,

For: Jabalpur Waste C&T Management Pvt, Ltd.

C&T Head

Encl: As above
Copy to:

‘1/Addmonal Commissioner Municipal Corporation, Jabalpur
Health O :cgr, J‘bslpur Municipal Corporation, Jabalpur.

VA Fiosr. Ksiiiss: (,‘, Kire lRund Ku,.,. (W,,,,) 1\,1wm7 —400070
\’.».,, seate loancny Numuve Jl“qq)f\AHIQB(-‘_',O*dC(JQ

10
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Jabalpur Waste Collection & Transportation Management Private Limited

11

~ April’ 2024 Waste Collectiog_Summaw_

Date SWM Wt Slaughter House Waste
1-Apr-24 " sgaa7 000
2-Apr-24 57680 27.70
3-Apr-24 58826 2401
3 4-Apr-24 558.24 0.00 Y
 S-Apr-24 587.29 2755
) 6-Apr-24 © s66.47 000
~ 7-Apr24  am2s 0.00 i
 8-Apr-24 58661 0.00 .
] S-Apr-24 59509 2089 -
 10-Apr-2d 60119 2870 ]
“11-Apr-24 . 556,55 . 000
12-Apr-24 53630 20.50 ]
13-Apr-24 537.88 20.78
13-Apr-24 451.08 0.00
15-Apr-24 529.01 0.00
 16-Apr-24 462.56 .00
17-Apr-24 / 43163 23.98
18-Apr24 46053 0.0
] 19-Apr-24 ©425.36 i 0.00
T 20-Apr24 T 48321 “5A87 |
I 21-Apr-24 448.40 0.0
22-Apr-24 447.11 0.00
23-Apr-24 507.80 T 33.97
24-Apr-24 ~ s1995 2022 i
T 25-Apr24 | ag150 000
26-Apr-24  486.76 49.80
27-Apr-24 I 54183 43.02
~ 28-Apr-24 45015 000
29-Apr-24 521.17 3420
30-Apr-24 517.28 3353
Total 15518.79  463.69 |
Grand total

11
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Jabalpur Waste Collection & Transportation Management Private Liniited

Corporn. Orncn 20" FIoor. AWlno. anlnon Fuluvn:. N M Josni Mnro. Lowar Parer. Mumea, - 400 013
Tor: #9122 7708 4444® F,. +91 22 7108 4500

Ref: JWCTMPL/2024-25/14 feAT® : -01/05/2024

qard,

W AU FEiey,
TR Ui fm,  SEaR

fawy . - R 2023 AR & 4w N 30% W & 1T B |
HEIeT,

e § 6 AR g1 vk fovw T fet &Y 30% R 1 AT Arg R 2023 | wfed @
e Yy H U8 U HRleu & WHe Wd 501 1 381 8, 36 HEed | faHwy oty § &1 718 e

2023 Bt 30% T &1 T e A B FU HY, R w1 B 3R A4fE gEe w9 B fegifaa
o o &, wEey @ sifegu gl

ogistered (0] rice” H13/A, r'"Fluor.Kumnoor Cicy. K"o'R"""' Kurie (W‘“)' Mumoai - 400070
R " ' ’ Covnurnuyldunuv.y Numuorl U74999MH1987PLC0440%

12
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Annexure 'JII§9

. PUBLIC ANNOUNCEMENT .
(Under Regulation 6 of the Insolvency and Bankruptcy Boarq of India (Insolvency Regolution
Process for Corporate Persons) Regulations, 2016)

_FOR THE ATTENTION OF Ti{E CREDITORS OF JABALPUR MSW PRIVATE LimiTED

Notice is hereby given that the National "(‘Lnnﬁ

- | ;
any Law ‘Tribunal has ordered the conuencenent ot a ¢

RELEVANTPARTICULARS |
I [Nameofcorporate deblor | JABALPUR MSW PRIVATE
LIMITED
2| Date of incorporation of corporate debtor | 23012013
3. [ Authority under which corporate debtor is | ROC - DELHI
| | incorporated / registered R B
4. |Corporate Identity No. / Limited Liability | U90001DL2013PTC247509
Identification No. of corporate debtor I
S. | Address of the registercd office and principal office Regd Office :Essel House, B-10
(if any) of corporate debtor Lawrence Road, Industrial Area
New Delhi, New Delhi 110035 [N
Principal Office: 6" Floor, Plot
No.19 & 20, Film City, Sector 16A,
Gautam Buddha Nagar, Noida
201301 UPIN
Factory : Vill.: Kathonda, Patwari
halka no.23, R.I. Circle : Maharajpur,
Tehsil & District : Jabalpur, MP
482002 IN ‘
6. | Insolvency commencement date in respect of | 15.09.2023 ‘
corporate debtor (Order dated 14.09.2023, uploaded \
| on15.09.2023)
7. | Estimated date of closure of insolvency resolution | 13.03.2024 ‘
process ) ‘
8. | Name and registration number of the insolvency | Sajjan Kumar Dokania
professional ~ acting as interim  resolution | 'BBI/IPA-003/1P-N000150/2017-
professional 2018/11729 A
9. | Address and e-mail of the interim resolution | 25, Globus Fab city, Kolar Road. Chuna
professional, as registered with the Board | Bhaui, Near Suyash Hospital, Bhopal. |
‘ Madhya Pradesh, 462016 \
| sajjan_suman@hotmail.com
10. | Address and e-mail to be used for correspondence ‘ 25, Globus Fub city, Kolar Road. Chuna
with the interim resolution professional | Bhaw, Near suyash Hospital, Bhopal,
| Madhya Pradesh. 162016
sajjan_suman@hotmail.com
. | msw.cirp@hotmail.com
11. | Last date for submission of claims 29.09.2023
12. Classes of creditors, if any, under clause (b) oTsuT}i\‘;{me the class(es) |
section (6A) of section 21, ascertained by the | N.A.
interim resolution professional ‘ |
13. | Names of‘Iusolvency Professionals identified to act | | NA -
as Au}horlsed Representative of creditors in a class | 2.NA
(Three names for each class) 3 NA ]
14. (a) Relevant Forms and o ~ 1 \Web uk
(b) Details of authorized representatives | hups: ibbr oy Imnc downloads
_are available al: | Phystcal Address XA

arporate

insolvency resolution process of the JABALPUR MSW PRIVATE LIMITED on 1409 2023
The creditors of JABALPUR MSW PRIVATE LIMITED, are hereby called upou t subiit theu elats with proat

on or before 29.09.2023 [the date (
Date of appointment of Interim Resolution I

10 the i

The financial creditors shall submig then
the claims with proof in peison, by |

A financial creditor belonging 1o 4 ¢l

represe
represef

Submission of false

Date and Place: 18.09.2023, Bhopal

alling fourteen days from the appot

nterim resolution professional al the wddiess mentioned st

claims with proot by clectiront
st or by electronie means

ntative from among, 1he (e

b Cinsolveney professionals listed
ntative of the class [specily cl

ass| i Form CA

or misleading proofs of ¢laim shall atiract penalties

Nam

ofessional is 15.09 2023, date of uploading ol onder by Hoo'd

ans, s histed agamst the enuy Noo 1

¢ and Signawre of Interim Resoluty

atment ol the interim resoluton protessional
le NCLT]
aty Noo 1o

¢ means only Adbathet craditors may submit

Lol dicate its chowe of authonzed

y act as authonzed
I agaist entiy: No 13w act

- ,\x\l\'»‘?“:‘.&

kama

Sajjan Kumar Do o
) on Professional

14
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NOTICE

It is hereby informed to all concerned that Vide

order No. CP(IB) No0.417/ND/2021 dated
14.09.2023, HON’BLE NATIONAL COMPANY
LAW TRIBUNAL, New Delhi Bench- VI allowed
application of State Bank of India to Initiate
Corporate Insolvency Resolution Process of M/s
Jabalpur MSW Private Limited, and declared
moratorium with effect from 14.09.2023.
Accordingly, M/s Jabalpur MSW Private
Limited is now under Corporate Insolvency
Resolution Process. It is further to inform that
vide the same order undersigned (Sajjan Kumar
Dokania, Insolvency Professional) has been
appointed as Interim Resolution Professional.

All concerned please note accordingly.

Sajjan Kumar Dokania
Interim Resolution Professional

15
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Item No. 09 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 819/2024

News Item titled "STqegR: QT Wic § HoRT ST @ 9@ T—qX 0P bl 38 g
@ P " appearing in Bhaskarhindi.com dated 01.07.2024

Date of hearing: 12.07.2024

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON
HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER

HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER

ORDER

1. This original application is registered suo motu on the basis of the

news item titled "SI4egR: HIIET Wi # HORT oM P 918 T—qX TP bl @

@ $U " appearing in Bhaskarhindi.com dated 01.07.2024.

2. The news item relates to the shortcoming in the energy and waste
disposal plant in Kathonda at Jabalpur, Madhya Pradesh. As per the
article, the dust, particles or soil that is left after burning the waste is not
being disposed of properly. Also the soil and dust of the waste is piling
up, against the norms. The news item states that it is difficult to
maintain the buffer zone around the garbage plant because of very close
settlement and it can also affect the health of the people. The article also
alleges that earlier garbage plant, energy plant, sewerage treatment plant,
dog house, pig house and arrangement for disposal of dead animals were
maintained properly but for last few years, the filth and stench has
started causing problems to the people in the nearby residential areas.
Furthermore, pollution is spreading all around which has an adverse
effect on the health of thousands of people. The situation has worsened

due to the non-disposal of garbage as per the prescribed norms. The

1

16
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news item states that stray dogs enter the colonies from the corporation's
dog house, resulting in chaos. It is highlighted that there is a buffer zone
within a radius of 500 meters around Kathunda and entry is prohibited

in it.

3. The news item raises substantial issue relating to compliance of the
environmental norms and implementation of the provisions of scheduled

enactment.

4. Power of the Tribunal to take up the matter suo-motu has been
recognized by the Hon’ble Supreme Court in the matter of “Municipal
Corporation of Greater Mumbai vs. Ankita Sinha & Ors.” reported in 2021

SCC Online SC 897.

S. Hence, we implead the following as respondents in the matter:

(1). Central Pollution Control Board, through its Member
Secretary, Parivesh Bhawan, East Arjun Nagar, Delhi-110032

(2). Madhya Pradesh Pollution Control Board, through its
Member Secretary, E-5, Main Rd No. 3, Ekant Park, Arera
Colony, Bhopal, Madhya Pradesh — 462016.

(3). Ministry of Environment, Forest and Climate Change,
Through its Regional Officer Integrated Regional Office, E-5,
KendriyaParyavaran Bhawan, E-5 Arera Colony, Link Road-3,
Ravishankar Nagar, Bhopal - 462016.

(4). District Magistrate, Jabalpur, Room No.4, Collectorate
Campus Rd, South Civil Lines, Jabalpur, Madhya Pradesh

482001

6. Issue notice to the above respondents for filing their response at

least one week before the next date of hearing.

17
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7. The similar issue is involved in respect of some area more

specifically relating to the sewage treatment in OA No. 625/2024.

8. List alongwith OA No. 625/2024 on 19.09.2024.

Prakash Shrivastava, CP

Arun Kumar Tyagi, JM

Dr. A. Senthil Vel, EM

July 12, 2024
Original Application No. 819/2024
DV
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